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The Learned Representatives of both the sides are present.

From the side of the Learned Counsel of the Petitioner, seeking adjournment

because of personal reason and stated to be running with fever.

Although the Respondent's Counsel has objected on the ground that if the

date was to be sought, it should have been informed well in advance.
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Shankar Ashanna Gaddam
V/s.

Achanak Associates Realtors Pvt.Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 241-242 of the Companies Act, 20 13
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t4tn ,4. However, considering the personal reason of the Learned Counsel, h3 has

consented to granting a date.

5. Considering the past record of the case and noting of the Order sheet, it is

noticed that on several occasions date was granted.

6. Now it is informed that the matterk listed for Final Hearing. Since the
pleadings are complete no adjournment shall be granted.

7. Matter is adjourned to 31.01.2018.
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Mohan M.K. Shrawat

Member (Judicial)


